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INTRODUcnON 

I, the Chairman, Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes having been authorised by the Committee to submit the 
Report on their behalf present this Twelfth Report (Tenth Lok Sabha) on 
the Ministry of Welfare regarding working of Tribal Cooperative Market-
ing Development Federation of India Limited (TRIFED). 

2. The Committee took evidence of the representatives of Ministry of 
Welfare and Tribal Cooperative Marketing Development Federation of 
India Ltd. on 4 September, 1992. The Committee wish to express their 
thanks to the officers of the Ministry of Welfare and TRIFED for placing 
before the Committee material and information; the Committee wanted in 
connection with the examination of the subject. 

3. The Report was considered and adopted by the Committee today i.e. 
9 December, 1992. 

4. A summary of conclusions/recommendations contained in the Report 
is appended. 

NEW DELHI; 
December, 1992 

Agrahayana, 1914(S). 

(v)" 

K. PRADHANI 
Chairman, 

Committee on the Welfare of 
Scheduled Castes and 

Scheduled Tribes 



CHAPTER I 
A. Bacqround Note on TRIFED 

1.1 Tribals particularly those living in the interior forest areas depend for 
their livelihood to considerable extent on growing mill ts. oilsecds. pUlses. 
minor or agricultural crops, horticulture. forest-operations and also on 
collection and sale of minor forest produce. Experience in some States has 
shown that minor forest produce collection and trade can provide large 
employment opportunity and that too at the doorsteps of tribals at a time 
when other avenues of employment are minimal. Trade and marketing 
practices in respect of agricultural produce continue to remain unorganised 
in the tribal areas in a large measure. Ensuring a fair economic price to the 
tribals through marketing of forest produce with a view to cnding 
exploitation poses even a greater problem as vested interests are deeply 
entrenched and even the State-level Cooperative Corporation/Federation 
find themselves ill-equipped to deal with prevailing private trade practices. 

1.2 Seasonal fluctuation ot prices. uncertainty of markets and 
perishability of the products add to the existing complications. Thus. 
institutionalisation of natural products trade assumed critical importance to 
bring about socio-economic development of the tribals. TDCCs and other 
State level agencies can make a dent in this field if they derive strength 
and marketing support from a stronger organisation at the national level. 

1.3 With this background, Government of India have set up a national 
level apex body under the name. The Tribal Cooperative Marketing 
Development Federation of India Limited (TRIFED). This national level 
Apex body has been registered as a cooperative society on 6th August, 
1987, under the Multi-State Cooperative Societies Act, 1934 under the 
Ministry of Welfare. TRIFED is providing marketing support to the State 
Tribal Development Cooperative Corporations (TDCCs). Forest 
Development Corporation (FDCs) and Minor Forest Produce 
Development Corporation (MFPDC) for marketing and export of Minor 
Forest Produce, 'Surplus Agricultural Produce' collected or produced by 
tribals so as to protect them from exploitation by private traders. The 
ultimate beneficiaries of TRIFED are the tribal farmers. tribal farm labour 
and other segments of tribal society involved in collection/processing/ 
marketing of natural products and agricultural operations and/or engaged 
in any activity connected with the same. 
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B. Objectives 

1.4 The broad objectives of TRIFED as stated in the Bye-laws are given 
below: 

(i) To organise and plan the growth and development of natural 
products and their trade on rational scientific and commercial 
basis in the interests of the tribal population in the country . 

(ii) To strive to ensure higher earning and large employment 
opportunities for the tribal population by formulation of suitable 
economic schemes based on natural products. 

(iii) To ensure full utilisation of natural products available in the 
tribal areas including farm and forest produce by exploring new 
uses for the products and by improving their marketability 
through organised effort. 

(iv) To boost up the economic and ,commercial viability of the 
IDCes, FOCs and other State Level Agencies dealing with 
procurement, processing and marketing of natural products by 
providing marketing support to them with a view to achieve the 
above objectives. 

(v) To arrange finances for itself and it supported activities with the 
above end in view; and 

(vi) To identify items of Minor Forest Produce (MFP) in different 
States to be brought under the ambit 01 the cooperative 
marketing and make recommendations for fixation of minimum 
prices of such MFP in the tribal areas by each State. 

c. FunctJons 

1.5 In order to achieve its objectives, following main functions are to be 
performed by TRIFED: 

(i) To undertake or to promote on its own or on behalf of its 
members inter-State, Intra-State or International trade. 
Commerce and Industry, 81SO, to undertake wherever necessary 
purchase, import, sale, export franchising, distribution, trade etc. 
of natural products and allied articles and commodities in 
pursuance of the above Objective. 

(ii) To undertake or to act as an agent of any Govt. Agency, 
Cooperative or other organisation for purchase, import, storage, 
processing, production, distribution, marketing, export etc. of 
natural products and commodities, articles as well as finished 
producIs derived from nw material based on natural products. 
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(iii) To undertake preparation of techno-economic feasibility reports 
and where necessary, to take up installation and management of 
factories, processing houses, projects and similar industrial or 
commercial ventures for and on behalf of members/Govt. 
agencies, Cooperatives and other organisations in fulfilment of its 
objectives. 

(iv) To undertake consultancy work for the benefit of members. Also 
to undertake consultancy work for any party, person, 
organisation, business institution or other organisation including 
Govt. and semi-Govt., in the areas where Federation has 
expertise. 

(v) To organise seminars, workshops, conferences, exhibitions, trade-
fairs and such other activities within the country and abroad to 
further the objectives of TRIFED. 

(vi) To undertake product development, product innovation, market 
development, market research, sales promotion, publicity, 
advertising and allied activities to further the development of 
natural products, trade and industry. 

(vii) To undertake or organise, training in technical and commercial 
marketing and other related areas for members, employees etc. 

(viii) To organise and maintain information and data bank ~o 

disseminate information to the members as well as planners, 
researchers and associate organisation and business circles. 

(ix) To coordinate and undertake pricing, production, processing, 
storage, sales, distribution and similar policy formulation for all 
members with a view to help the members to enter the domestic 
and foreign market on a united front. 

(x) To undertake identification, designing, planning. organisation, 
implementation and monitoring of forestry or agro-forestry 
projects of commercial importance so that marginal and otherwise 
unproductive resources including land yields optimum results to 
generate and maximise economic growth for ultimate 
beneficiaries and members. 

(xi) To do all such things or undertake such other business or activity 
as may be incidental or conducive to the attainment of any or all 
the above objectives of the TRIFED. 

D. Organisational let up 
1.6 (i) Membenhip 
Under bye-laws the membership of TRIFED shall be open to the 

following: 
- State Level Tribal Cooperative Federation/Corporation; 

46201s-4 
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- State Level Organisations dealings in Minor Forest Produce 
collected by tribals; 

- Any 9tber specialised cooperative commodity Federations dealing 
in tribal produce; 

- Government of India; 

- National Cooperative Development Corporation (NCDC); 

- National Agricultural Cooperative Marketing Federation 
(NAFED). 

1.7 Besides there is provision for 'Nominal Membership' with the 
following conditions:-

"Such other persons ! societies ! institutions not covered above with whom 
TRIFED is likely to do business or store goods or arranged sales 
thereof provided the application for admission to such membership is 
received alongwith the admission fee of Rs. 1000/- and is duly 
accepted by the Board of Directors. may be admitted as nominal 
Members. Such Admission fee shall not be refundable in any case. 
Such Members will not have the right to vote or participate in the 
management of' the federation or in the sharing of its profits or 
liabilities. " 

The total membership of TRIFED as on 31.1.1 992 was 24. 

(ii) General Body 

1.8 The General Body of TRIFED shall consist of one representative 
each of the members admitted under Bye-law 4 and the Direcv)rs on the 
Board of Directors of the TRIFED including Co-opted Directors. 

1.9 The ultimate authority in all matters relating to the administration of 
TRIFED shall vest in the General Body provided that the General Body 
shall not interfere with the exercise by the Board or any officer of any 
power conferred on them by these Bye-laws. 

1.10 According to Bye-laws of the Federation (TRIFED) there shall be a 
Board of Directors which shall exercise all the powers of TRIFED except 
those reserved for the General Body. The Managing Director who shall be 
appointed by the Board of Directors with the prior approval of 
Government of India. shall be the Chief Executive Officer of TRIFED and 
shall conduct the business of the Federation and shall exercise control over 
the administration of TRIFED subject to 'f}~ decisions of the Board! 
General Body. 

1.11 During the evidence, when the Committee asked. if the tribals 
could become the members of TRIFED, so as to save them from the 
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exploitation of sowcars (money-lenders) who might become the members 
by paying the requisite membership fee Rs. 1000/-. the witness replied: 

"The sowcar cannot become the member of "the society. They could 
form Tribal Cooperative Societies. There ilre nominal Tribal 
Cooperative Societies. We are persuading them to become members. 
They can become the nominal members on payment of Rs. 1.000/-. 
We recently added one from Manipur tribal society. We are 
organising them." 

1.12 On being suggested by the Committee that with a view to open the 
membership to the Tribals. whether the bye-law regarding membership 
could be amended the witnes .. said: 

"That is accepted. We can make them nominal Members." 

1.13 The Secretary. Welfare. also accepted it as a very good suggestion 
and stated that "We will see to it as to how it can be implememed." 

1.14 Under bye-laws of the society. Persons/Societies/Institutions can 
become nominal members of the TRIFED with an admission fee of 
as. 1000/- after dut" acceptance by the Board of Directors. This enables the 
nominal member to do business or store goods or arrange sales thereof. The 
Committee also Ond that the sowcar (money-lender) cannot become the 
member of the TRIFED. The Committee feel that there is need to involve 
tribals in the trading activities of the Federation and therefore, It is essential 
that membership should be open to them. The Secretary, Welfare also 
promised to look into the matter as to how the Involvement of the tribals in 
the affairs of the Federation can be implemented with or without amendlnl 
the bye-laws. The Committee, therefore, recommend that the Ministry of 
Welfare may give urgent attention to this aspect and apprise them with the 
action taken in the matter within a period of three months. 

E. Area of Operation 

1.15 It is enjoined upon TRIFED to cover entire tribal area of the 
country. However in the 3rd Annual Report (1990-91) of TRIFED. it has 
been reported that the operations of the Federation are severely 
constrained by the absence of authentic data base on the tribal areas and 
the tribal popUlation of the country. A comprehensive study covering.all 
the districts in the country for the Integrated Tribal Development 
Programme Blocks was proposed during the year and the Ministry of 
Welfare has sanctioned the funds required for a pilot project in this regard. 
It is expected that this pilot project will lead to the establishment of norms 
and standards for application in surveys to be undertaken in future. 

1.16 As regards the number of Integrated Tribal Development Councils 
in the country. the Committee have been informed that there are 
193 ITDCs functioning in the Country. 
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1.17 During the evidence the Committee desired to know the position 
regarding survey of Tribal areas. the Managing Director explained: 

"We have proposed surveys. We have not yet done it. The 
Questionnaire is being finalised. We are hopeful to do it by the end 
of this year." 

1.18 It has been stated: 
"The Head Office of the TRIFED is located at Delhi. There are 
three Zonal Offices located at Bombay, Guwahati and Calcutta and 
7 Regional Offices at Madras. Kanpur, Ahmedabad, Jagdalpur, 
Hyderabad, Ranchi and Bhubaneswar. There are three field offices 
located at Bhopal. Cochin and Bhagalpur." 

1.19 During the evidence when the Committee pointed out that in 
Madhya Pradesh out of the three Branches of TRIFED one was located 
right in the ~eart of tribal belt whereas in Orissa the only Branch in 
Bhubaneswar was nearly 500 kms. from the tribal areas, the Managing 
Director explained: 

"The location of offices have been considered by the Board of 
Directors of the Company from time to time. They have taken into 
consideration the data based on the population of tribals, the 
possibility of business from the tribals, etc. Jagdalpur has a branch 
because it is in Bastar District where the district authorities were 
cooperative, they gave a piece of land at a throwaway price. They 
wanted us to set up the project first; so we set it up there." 

1.20 When the Committee sought a clarification about the opening of 
offices of TRIFED, it was stated: 

"We are a cooperative federation. We go by the opportunity to work. 
Jagdalpur and Ranchi offices are in tribal areas. Ahmedabad is very 
near to it. We have opened office in Guwahati & Impha!. We are 
planning to have offices in Arunachal Pradesh, Meghalaya. Nagaland. 
Manipur, Tripura and Sikkim-all are tribal areas. 
As of today we are operating' through State Development 
Corporations, State Forest Development Corporations. etc. They are 
our principal bodies. Today there is a zonal office at Bombay. If I do 
not have an office in Bombay I cannot do the Rs. 16 crore export 
which I am doing now." 

1.21 On being pointed out by the Committee that in Orissa no 
cooperative society or LAMPS was functioning effectively due to financial 
constraints. the witness submitted:-

"Ours is a supplementary role. If the LAMPS is operating, then we 
need not be there. Tbis is fundamentally our point. We do not 
overstep the State ventures where they are operating and provide 
price directly. We do try through the State Organisations~ If LAMPS 
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(large area multipurpose cooperative societies) is functioning better. 
we try to use LAMPS. Where none of these agencies help us, then 
only we organise things either from the regional offices or sometimes 
we organise teams from head office which go to the tribal areas like 
we sent to Lakhimpur Kheri in U. P., Oevas in Madhya Pradesh and 
Arunachal Pradesh. Like-wise we do go to the tribal areas and buy 
directly from them." 

l.ll The primary aim with which the· TRIFED has been set up is to see 
that the trlbals living in the interior forest areas, are not exploited and get 
remunerative prices for their agricultural or minor forest produce and 
provide large employment opportunity. The Committee nnd that the 
location of omces of TRIFED have been generally far away from the tribal 
areas. In Orissa, the TRIFED has opened one Branch Omce only in 
Bhubaneswar which is nearly 500 Km. from the tribal area. It has been 
stated by the representative of the TRIFED that there is a supplementary 
role and If the LAMPS or any said organisation is functioning in an area 
than they do not feel the necessity to be there. The Committee are unable to 
accept this argument and feel that not much purpose will be served if the 
federation cannot get nrst hand knowledge of the conditions of the tribals 
living In interior areas. They, therefore. recommend that the location of the 
omc:es of TRIFED should be close to the areas where tribal population is 
concentrated so that the benents intended under the scheme can reach tribal 
people. 

1.23 One of the functions of TRIFED is to undertake identincation, 
designing. planning, organisation, implementation & monitoring of forestry 
or agro-forestry projects of commercial importance so that marginal and 
other-wise unproductive resources including land-yield optimum resource 
result to generate and maximise economic growth for ultimate benenciaries 
and members. It has been stated by TRIFED that the operations of the 
Federation are severely constrained by the absence of authentic data viz. on 
the tribal areas and the tribal population of the country. The Committee 
have been informed that the Federation has proposed surveys and hope to 
do it by the end of this year (1992-93). The Committee are unhappy to note 
that although the Federation has been in existence for more than 5 years, 
yet this important operation for identification of the areas I blocks has not 
been taken up in the right earnest. Obviously, the benents of expertise in 
achieving optimum results for forestry or agro-forestry products, have not 
accrued to the tribals and no worthwhile economic growth for ultimate 
beneficiaries has been achieved. The Committee, therefore, desire that the 
surveys to identify the areas for implementation and monitoring of forestry 
or agro-forestry projects of commercial importance be taken up and 
requisite information collected from other agencies like State Forest 
Corporation be completed within a time frame of six months. 

4620Is-5 



CHAPTER II 

FINANCIAL RESOURCES 

A. Share Capital 

2.1 TRIFED started with an authorised share capital of Rs. 20 crores, 
out of which Rs. 10 crores was the equity participation of the Government 
~f India. Recently, the authorised share capital has been raised to Rs. 50 
crores, and an additional Rs. 15 crores has been released by Government 
of India to TRIFED. In 1987-88, its turn-over was about Rs. 20 crores. 
Upto the month of August, 1992 its tum-over reached Rs. 40 crores and it 
was expected to reach about Rs. 100 crores by the end of the financial 
year. When it was started, the direct and administrative expenses to sales 
stood at 65.65 and 143.42 per cent and these expenses had been brought 
down to 9.41 and 17.95 per cent respectively, in 1.991-92. 

2.2 According to present and perspective action plan of TRIFED the 
extent of financial resources required during the next three years is as 
follows: 

Year 
Procurement Processing Trading 
& Marketing Industries Centres in 

tribal 
areas 

(figures in crores) 

Plantation 
based rural 
activities 

Total 

1992-93 
1993-94 
1994-95 

77.00 
85.00 
95.00 

32.00 
32.00 

4.00 2.00 
2.00 

115.00 
119.00 
95.00 

2.3 Commenting on the availability of funds. the Secretary (Welfare) 
explained the position during the course of evidence as under: 

"Whatever problems that arise, we always try to sort them out. But 
basically, the programme lacks adequate funding. The TRIFED has 
Rs. 50 crores existing share capital which is not adequate to take 
those programmes which it wants to take up. We are submitting for 
raising the share capital to Rs. 100 crores and the proposal has been 
recommended to the Planning Commission. But in view of the 
various constraints. we are not sure what type of response this 
proposal will have. But anyway. TRIFED should be strengthened as 
far as these activities are concerned." 

8 
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2.4 During the evidence the Committee were informed by the Managing 
Director that: 

"The Public Deposit Scheme introduced during the year 1990-91 for 
raising finance to the tune of Rs. 3.90 crores, was a failure. we 
actually raised only Rs. 12.60 lakhs. In this context, it is all very well 
to go to market, but will there he a response based on market 
experience? Ultimately, we went. What we did in 1991 depended on 
what we did earlier. I would be able to get better support from last 
year's financial position. If I would go with the purchase in the 
market, then I am sure I can do better. But the apprehension is 
always there whether they would come forward. When YOll go to 
market, the national cooperative level is not so good. If it can be 
brought under Financial Companies Act. then things will be easier." 

The Managing Director had earlier informed the Committee that: 
"I still think that equity support should be given. We have requested 
the Government of India to raise the authorised capital to Rs. 100 
crores and paid-up capital up to 80 per cent because 50 per cent 
restriction which they have kept is generally for public sector 
enterprises, which we feel are in operation for 5 years. The capital 
base has to be expanded because once I have money, I can go to 
other financial institutions and they will certainly be helping. The 
Ministry is considering our paper for Rs. 100 crores." 

2.5 As regards capital re-structuring, the witnes!; explained: 
"We have very limited choice to go to the market for the capital 
structure. We can not go in for debentures or anything unless the 
capital structure is amended - either it should become recognised 
under the Companies Act or the Companics' structure itself is 
amended to take care of the kind of methodologies which are 
permissible to the cooperative bodies. If that amendment has taken 
place, then only it can be incorporated. But '!'y suggestion is that 
there is a possible way to deal with the situation, other than the 100 
per cent, dependence on the taxpayer's money. But it should come 
from the market. Once the law is amended. then we can certainly go 
in for what y~u have suggested." 

2.6 On a suggestion to broad-base the capital structure, the Secretary 
(Welfare) further explained: 

"That can be done, sir. with some amendments to the bye-laws here 
and there. Whatever applied to other, it applies to the tribals also. 
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My submission is there is no difficulty to amend bye-laws. Generally. 
they will not come forward to buy the shares. because the public 
sector corporations do not perform so well." 

2.7 When suggested by the Committee that the well-off amongst the 
tribals should be approached to buy the shares of the TRlFED and poor 
tribals can be involved by alloting the shares to them from Government 
loans. the Secretary (Welfare) accepted the suggestion and told: 

"Your point is a very valid on that we should take them as our 
shareholders. It can be a very good experiment. I think we should try 
that. .. 

2.8 On being suggested for prt:paring a scheme to raise the deposits/ 
share capital for the welfare of tribals, the Secretary. Welfare said "We 
will try that". 

2.9 TRIFED has at present a share capital of Rs. SO crores out of which 
Rs. 25 crores i.e. 50% has been funded by Govt. of India. Public Deposit 
Scbeme introduced in the year 1991 has failed as only Rs. 12.60 lakhs could 
be collected against the target of Rs. 3.90 crores. Tbe proposal to increase 
the share capital to Rs. 100 crores has also been made to tbe Govt. of india 
by the Federation. The Committee have been informed that TRIFED cannot 
raise funds from the market by issue of bonds I debentures unless the bye-
laws relating to capital structure are amended or the federation is converted 
into a company. The Welfare Ministry has also discounted the possibility of 
raising funds from the market even if bye-laws are amended because the 
Public Sector Corporations do not perform so weD. The Committee strongly 
feel tbat the objectives of the TRIFED will remain on paper only unless 
adequate capital is raised and made available to the Federation to 
implerr.ent the programmes. They, therefore, recommend that besides 
raising more capital to Rs. 100/- crores, the Federation should make a 
beginning by involving well-off tribals to contribute towards share capital I 
deposits by amending the bye-laws. 

2.10 It is seen that the perspective action plan of TRIFED envisages an 
outlay of Rs. 95 crores in 1994-95 on procurement and marketinl 
operations only and no funds have been provided for other activities sucb as 
processing Industries, trading centres in tribal areas, plantation based rural 
activities, etc. In fact the perspective total outlay will go down from RI. 115 
crores in 1992-93 and Rs. 119 crores in 1993-94 to Rs. 95 crores in 1994-95. 
The Committee feel concerned in the declining total outlay and desire that 
other sectoral schemes are not allowed to wither away due to lack of funds. 
The Committee recommend tbat allotment of funds should be increased 
proportionately for the activities such as processing lDdustries, trading 
centres in Tribal areas and plantation based rural activities. 
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B. NOIDA land deal 10IIeS 
2.11 In a post-evidence reply regarding the losses incurred in NOIDA 

land case deal for creation of International Trade and Research Centre on 
Minor Forest Produce and Herbs at NOIDA, the TRlPED ha~ "l(plained 
tbe position as under:-

The Board of Directors of TRIFED in its meeting held on 3 July, 1989 
after detailed examination, had approved the creation of International 
Trade and Research Centre on Minor Forest Produce and Herbs at 
NOIDA. In this Centre apart from research and marketing, test house, 
certificate house, herborium and research institute and trade chambers 
were proposed to be set up. 

2.12 On the request of TRIFED, NOIDA had approved allotment of 
2 lakh sq. mtrs. of land in their institutional area Phase-II at an 
approximate price of Rs. 8.5 crOTes. They directed TRIFED to deposit an 
advance within 30 days as there were large number of applications pending 
for allotment. Since TRIFED did not had adequate resource, the Ministry 
of Welfare was requested that either a Grant-in-aid of Rs. 10 crores or an 
interest free loan for the same amount be released for the purchase of 
proposed land. Since the funds could not be arranged at a short period so 
extension of time was sought upto 20 February, 1990. 

2.13 In the meantime pending sanction of the Grant-in-aid or interest 
free loan from the Ministry of Welfare, an application for a loan of Rs. 7 
crores anticipating the margin from own sources, was made to Syndicate 
Bank, Nehru Place, New Delhi. The Bank sanctioned the loan on 
30 January, 1990 with a stipulation that the loan will be repaid in 36 
months in monthly instalments or from out of the grant-in-aid to be 
sanctioned by Ministry of Welfare, whichever is earlier. This long term 
loan carried 18% rate of interest at quarterly rest. All these decisions were 
ratified by the Board of Directors of TRIFED in January, 1990. The entire 
amount was released to NOIDA and in the meantime letters were 
exchanged requesting NOIDA authorities for the ·possession of land. 
TRlFED's assumption was that the cost of land will be based at the rate of 
Rs. 425 per sq. mtr. and the development cost would make ultimat( price 
of the land only marginaIIy higher than Rs. 8.5 crores but NOIDA 
informed ·TRIFED that the actual cost of land would depend on the land 
use and specified the following rates for different kinds of land use: 

Land Use 

Trade & Commercial Activities 
Office Complex 
Training and Research A.rea 
Herborium & other Activities. 

Rate per sq. mtr. 

Rs.5,000 
Rs. 2,500 
Rs.l,OOO 
Rs.l,OOO 
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2.14 The assessment of the actual cost depending on the land use was 
assessed in TRIFED office was Rs. 3.325.72 lakhs. So an additional 
amount of Rs. 24.00 crores was needed. The Board of Directors in 
November. 1990 discussed the proposal threadbare and constituted a 
Committee to find out the viability of the project. The Committee 
recommended to surrender the land as it was not possible for TRIFED to 
mobilise funds to the extent of Rs. 23.00 crores. The Board of Directors at 
their meeting held on 8 January. 1991 decided to surrender the land 
keeping in view the recommendations of the Sub-Committee nominated by 
Board of Directors of TRIFED. The land was surrendered in 1991 and on 
the requisition of TRIFED. NOIDA refunded Rs. 8.5 crores to TRIFED. 

2.15 In the event of the above process, the TRIFED paid an amount of 
Rs. L 14 crores as interest to Syndicate Bank for the short term loan. In 
the final account for the year 198~-90 the interest so accrued was adjusted 
in the expenses account. 

2.16 The Committee have taken a serious view that TRIFED has incurred 
losses to the tune of Rs. 1.14 crores on account of land deal for setting up 
International Trade and Research Centre on Minor Forest Produce and 
Herbs at NOIDA. Had the TRIFED management enquired in full about the 
cost of land and development charges well in advance from the NOIDA 
authorities, this huge loss would not have occurred. This was more 
important in this case, because TRIFED has a Umited capital base of Rs. 50 
crores and is engaged in the developmental and welfare activities for 
Scheduled Tribes. The Committee strongly recommend that responsibility 
should be fixed on the authorities who took the faulty decision in haste to 
buy the land without verifying the cost and development charges of the I~nd 
from NOIDA Authorities and the Committee should be informed of the 
action taken against the erring officials. 



CHAPTER III 
SOCIO-ECONOMIC PROGRAMMES 

3.1 TRIFED is imnIementing following schemes to ensure higher 
earning and better employment opportunities to tribals:-

A. Java Otronella Plantation Cuftivatlon and Distillation 
In an effort to wean away tribal familie" froin Jhoom cultivation and 

to settle them on permanent cultivation sites in North Eastern Region 
of India, TRIFED identified a number of pockets which are 
agroC\imatically suited for plantation of essential oil bearing grasses like 
Java Citronella. Under the scheme each tribal family is allotted 3 
hectares of land from the local authorities on a permanent basis for 
which required plantation materials e.g. seedlings and nt!cessary 
technical expertise has been provided by TRIFED. With this, each 
tribal family will be able to earn Rs. 14,000/- per year during the first 
year of plantation and Rs. 36,000/- per year in subsequent years. 

3.2 TRIFED is implementing two projects at Phuloni in Karbi 
Anglong and Mahur/Hathikali in North eachar Hills Districts, Assam, 
where 360 hectares and 450 hectares of land respectively is proposed to 
he allotted by District Council Authorities to the local tribal 
beneficiarit!s for cultivation of Java Citronella grass. 

So far 214 hectares of land have been planted at Phuloni where toO 
tribals families have been settled. At MahurlHathikali 134 hectares of 
land ha~ been planted where 79 tribal families have been settled so 
far. On completion of these projects, TRIFED will promote similar 
schemes in other States. 

3.3 During the evidence when the Committee asked about the 
germination ratc of the plantation projects, the witness stated: 

"It is just very good on that climate." 
3.4 When the Committee enquired whether any survey had been 

made in the Tribal Areas for cultivation of crops such as tea, cO.ffee 
etc. to ameliorate the economic conditions of tribals, the witness 
explamed: 

"The Tea Board, Coffee and Spices Board have done a lot of 
study. When the project comes to us, we can get in touch with 
them. We can certainly consider that. We started with this kind 
of a project and later on we stopped ..... We will certainl) takc 
lip the matter afrcsh and study the areas where wc C~IO go. 
BUI wc would not lik •. : to duplicate the worl.. Thc Coff,,'~' 
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Board etc. are the agencies started by the Government. But they 
are not committed to the welfare of the tribals." 

3.5 On being suggested by the COIpmittee that as the Tea or Coffee 
Boards are commercial organisations and not committed to the cause of 
tribal development. TRIFED being directly involved in the cause of tribal 
development can make its own survey to help them in their economic 
upliftmcnt. the witness while accepting the suggestion stated "We will do 
that". 

3.6 The Committee have noted that TRIFED has started Java Citronella 
Plantation, Cultivation and distillation projects in North Eastern Region to 
wean away tribal families from Jhoom Cultivation and to settle them on 
permanent cultivation sites and earn sufficient money. TRIFED also 
envisages to promote similar schemes in other States. Since the climate and 
germination rate of the plantation is good, and many tribal areas are also 
good for tea, coffee, rubber and other such plantation also, the Committee 
recommend that since coffee, tea, rubber, Spices Boar", etc. are commercial 
organisatiolls and not directly concerned with the tribal development 
activities, the TRIFED being directly involved in the cause of tribal 
development and welfare activities, should survey the tribal belts all over 
India on its own so as to determine which areas are ftt for a particular 
plant/seed cultivation/plantation. Besides the Government should provide 
all necessary infrastructural, monetary and expertise assistance to run the 
plantation prlject in tribal areas where tea, coffee. rubber, Spices Board, 
etc. do not w .• nt to go in for such projects. 

B. Price Support Scheme 
3.7 Since 1989. TRIFED has been nominated as an agency for procurilig 

paddy, wheat and coarse grain from the tribal areas. In 1990, this scheme 
was extended for pulses and oilseeds also. The scheme is formulated for 
giving tribals fair prices for their produce. which has resulted in ensuring 
remunerative prices for the tribal products. Under the Scheme. minimum 
support price IS announced for undertaking procurement of food grain~. 

pulses and oilseeds. before the start of the season. 
3.8 The prices of Agriculture Produce are periodically reviewed and 

revised by Government of India I State Federations before the start of the 
season. For forest produce. certain items are nationalised for which State 
Governments announce minimum procurement prices. For other produces. 
prices are reviewed and revised by TRIFED before the start of the season 
of the commodity. The revision of price depends upon the market trend 
and availability of the commodity in that season. 

3.9 Under this scheme. TRIFED has so far procured few agricultural-
produce items from U.P .. Orissa. Andhra Pradesh. Arunachal Pradesh and 
Assam. 
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3.10 It has been observed that whenever TRIFED intervened directly. 
the seasonal fluctuation have been controlled to a considerable extent. For 
example, TRIFED procured tamarind during the year 1989-90 through 
various State Federations, when it was a bumper crop and prices were 
expected to fall. At that time, TRIFED intervened and paid remunerative 
prices to save the tribals from the exploitation of middlemen who would 
have purchased it at a throwaway price. Although, TRIFED had to incur 
heavy losses in this exercise, it has achieved its basic objectives to some 
extent in the process. 

C. Central Grant-in-aid Scheme 
3.11 Under Central Grant-in-aid Scheme, TRIFED received an amount 

of Rs. 194.97 lakhs for procurement of oil seeds, construction of processing 
unit and price fluctuation fund. This grant will help TRIFED in giving 
remunerative prices on sustained basis and in creating infrastructure 
facilities for augmenting collection of oil seeds. 

3.12 As regards some incentives to the farmers, it has been stated: 
"No such direct incentives arc being given but tribals get higher 
earnings due to better realisation of produce which encourages them 
to grow / collect l'Irger quantities of produce to augment their 
income. 

3.13 It has also been stated: 
"TRIFED has not only achieved its objective of increasing the prices 
being paid to tribals wherever it has intervened, it has also tried to 
procure commodities from such areas where the private traders have 
been buying at throwaway prices. Operations have been extended to 
almost all the States of the country." 

3.14 Committee have noted that since 1989, TRWED has started Price 
Support Scheme for procuring paddy, wheat and course grain from tribal 
areas. This scheme has been extended to pulses and oilseeds also. By this 
scheme tribal are getting remunerative prices for their produces. But so far, 
procurements have been made from U.P., Orissa, Andhra Pradesh, 
Arunachal Pradesh and Assam only. The Committee recommend that this 
scheme should be extended to all the tribal States such as Bihar. Madhya 
Pradesh, Gujarat. West Bengal etc. also which have sizeable tribal areas, to 
pay remunerative prices to the tribals of those areas and to save them from 
losses through the exploitation of the middlemen and also the vagaries of' the 
nature. The Committee also expect the TRIFED to cover more items of 
forest produce under this scheme in addition to the already covered cropl. 

3.1S The Committee further recommend that the Central arant-In-aid to 
TRIFED should be enhanced suitably to give remunerative prices on 
sustained basis and to create infrastructural facilities for augmentation of 
collection of 011 seeds, Scheme should also be Initiated to give some direct 
incentives to the tribal farmers. so as to encourage them to collect / grow 
larger quantities of produce to au"ment their income. 
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D. Price Fluctuation Fund 

3.16 TRIFED has created a Price Fluctuation Fund for tree borne oil 
seeds only with the grant of Rs. 27.00 lakhs received from Ministry of 
Welfare. The objective behind creation of this fund is to provide 
remunerative prices to the tribals for Sal Seeds every year on a sustained 
basis irrespective of international! domestic price fluctuations in Sal oil 
and deoiled cake (DOC). All profits over and above 10% (which will 
cover TRIFED's administrative costs) are proposed to be transferred to 

.Jhis fund on yearly basis. If TRIFED incurs a loss in the transaction 
related to Sal oil De-oiled cake in a particular year. the total or part of the 
losses shall be met by transferring funds from the price fluctuation fund. In 
this way, this fund will act as a buffer against fluctuations in price of Sal 
oil / DOC in domestic! international market and price paid to the tribals. 
It is expected that remunerative procurement price on a sustained basis 
will motivate the tribals to collect large quantities of Sal Seed. It will not 
only result in higher collection of oil seeds but also raise the socio-
economic level of the tribals. 

3.17 The Committee find that with the grant of Rs. 27.00 lakhs received 
from the Ministry of Welfare, TRIFED has created a Price Fluctuation 
Fund for Sal-oil and De-oiled cake to give remunerative procurement price 
to tribals on a sustained basis. The Committee, recommend that such price 
nuctuation funds should be created for major / minor forest produces of the 
tribal areas such as niger-seeds, mabua seed andnowers, Tendu leaves, 
Gam-Karaya, Honey, Lac, Tamarind seri-culture etc. to give remunerative 
prices to tribals and to encourage them to make higber. collection of these 
produces which in turn will raise the socio-economic level of the Tribals. 

E. Centrally Sponsored Development Programme for Augmentation of 
Collection of Oil Seeds of Tree and Forest Origin 

3.18 TRIFED was appointed as a nodal agency by Govt. of India on 
31st October, 1988, for implementing a centrally sponsored development 
programme for augmentation to collection of oil seeds of tree and forest 
origin. 

3.19 Under this scheme, TRIFED provides financial assistance to State 
Federations dealing in collection of oil seeds of tree and forest origin for 
promoting collection of oil seeds. particularly Sal seeds. for providing 
storage facilities. transportation facilitie~ and for arranging mechanical 
devices like decorticators for quickcr recovery of sceds from seed pods, 
etc. 

3.20 For irnplemcntating of this Scheme. TRIFED has so fur received 
Rs. 200 lakhs from the Ministry of Welfare. Out of this amount Rs. 144.00 
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lakhs has already been disbursed to Madhya Pradesh, West Bengal and 
Bihar, the details of which are given below : 

(Rs. in lakhs) 

State 87·88 88·89 89·90 90-91 Total 

Madhya ·Pradesh 20.00 24.00 16.00 60.00 

West Bengal 24.55 18.25 29.50 72.30 

Bihar 11.70 11.70 

Balance with TRIFED 
144.00 

56.00 

3.21 The Committee have observed that under the centrally lponlOl'ed 
development programme for augmentation of collection of oil seeds of tree 
and forest orilln, TRIFED has provided nnanclal uslatance to the tune of 
RI. 144.00 lakhs out of total RI. 200 lakhs which it received from the 
Ministry of Welfare, to the State Federations of Madhya Pradesh, West 
Beapl and Bihar only. Out of this (Rs. 144 lakhs) ~or share went to 
West Bengal with RI. 72.30 lakbs, Madhya Pradesh with RI. 60.00 lakhs 
and Bihar got only RI. 11.70 lakbs. The Committee recommend that the 
TRIFED should try to ensure that the assistance under the above mentioned 
scheme should also be given to the State Federations of ail the States which 
are having sizeable tribal populated areas, in addition to the States already 
covered 10 as to enable the State Federations to promote collection of oil. 
seeds including saI-seeds and to provide storage and transportation facilities 
and to arranlle mechanical devices. 

F. Assistance from other Agencies 

3.22 In achieving its olljectives TRIFED is stated to be getting assistance 
from various agencies. The assistance being rendered by some of the 
agencies are stated to be as under: 

National Coop. Development Corporation (NCDC) 

(1) NCDC has sanctioned funding of a Technical and Promotional Cell. 
Salary of one Gelleral Manager and 5 Managers for this Cell will be 
financed by the NCDC on 100% grant basis for the first 5 years and 
on 80% grant for the next 2 years. The total grant during the period 
of 7 years will be about Rs. 40.00 lakhs from NCDC. 

(2) NCDC has also sanctioned working capital loan of Rs. 80.00 lakhs. 
This amount will be released as soon as the Government guarantee 
is furnished to them. 

(3) NCDC has agreed to finance the computer based Management 
Information System (MIS) for TRIFED by way of out right subsidy 
to the extent of 55% of Computer Hardware cost and 100% of 
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computer software cost subject to the maximum of 45% of the total 
cost of the project. 

(4) The pilot project for the establishment of 46 Single Window Service 
Centres in Bastar District of Madhya Pradesh with the total capital 
outlay of RI. 6.95 crores has been submitted to NCDC and is under 
their active consideration. 

3.23 National SCs/STs Finance and Development Corporation (NSFDC) 

Two Java Citronella Plantation Projects in Karbi Anglong and 
Nonh Cachar Hill districts of Assam, with an outlay of Rs. 202.31 
lakhl, are under implementation for which an amount of Rs. 152.48 
lakhs hal already been sanctioned by NSFDC. Projectl limilar in 
nature are being formulate" for the other Nonh Eastern States and 
they will be submitted to NSFDC. 

3.24 Stall Tribal Cooperative Development F,uratiofll/Cooperatlo", and 
Larg, Sized Multi Pur pOll Cooperative Soctetttl (LAMPS) 

Prom time to time, the services of these I,enci.. are utilised for 
procurtn, the tribal produce directly from the tribal. and primary 
prace"ln. at pre·fixed rltet/norm •. 

3.25 A. r.prd. the coordination In the workln, and control of th. 
activities 01 varlou. a.,nel •• , it ha. bt.n stat.d: 

IITRJPED Invlt.. the partiCipation of ttl memher Federatlonll 
Corporalion. for their Involvement In pl.nnin. the emnmerelll 
operltlon prior to eomm,neem.nt of commodity NllOII. In 
purlulnee of theM planl, IIdvlneefi for procurement Ire m8dt 
Ivallible to the 'IIfiPlctiV •• ,enele!). TRJF!D monitor. the qUllily 
eontrol durin. thl proeurem.nt throu.h Itl repreNntltiv'(i." 

3.26 On the ioullnel of luldelin.fi by thl Mlni!)try of W.It.re for 
eoordlnltlon of ItClivltllli of fRIFED lind Illi memberl, fi.dertdionlll 
Corporltlonl, il hI!) he.n !)tlltld Ihllt nu !)uch .uidelinl!) hIve been IHU.d 
by thel Minlltr)' of W.lt", in (hili rlIDrd. 

3.27 Durin, the Iwid,nu. whln It!lk.d 'a "'pillin whlth,r th.,. W.II Mn 
overllppln. uf funetlunli ut TklFED Itnd Sill' frlbll CorpgrlltlonA .tc., 
the wltnlll) expllined: 

"fh'" Iii nu uVlrlMppjnj .1 .11 b,CIUM S'M't Oovt. Corpor.tionl Ire 
"porlttlnA In dlff.flnt lrell. In IhCI llrel of m.rketlnl wh'rI they lar. 
mlkln, manlY. th.y do not wlnt UI to ontlr. But wh." th.y Ire 
lufferin, IMllfIl, th.y wllnt UI to Inl.r Ind Ihlre thl IOHeI." 

3.28 fb, Steretlry (W,ltlr\,) furth.r .llborlhJd: 
"I would like to By th., fRIFED III thCI lid., broth.r Ind the Stltl 
Corporation 11th. youn .. r brother." 
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3.29 When the Committee again pointed out that as the State 
Corporations were well established. it might be otherway round, the 
'vitness explained: 

HI will say that there is certainly a constraint. But we are trying to 
deal with it with the cooperation of most of the organisations. We 
have decided to go in for such organisations which are weak. There 
are State organisations which are weak. There are State organisations 
in the country, particularly in the North East. which are very weak. 
They are supported by us. There are 100 per cent tribal areas in 
those areas. There are several aspects involved in trying to help the 
people over there. 
I submit that this is why we are trying to expand our activities there. 
We can do with and without them as far as product processing is 
concerned. We should go in for detailed product-wise and specific 
area-wise details and we alSO' see that we do not overlap into their 
functions. We coordinate with each other. We have been attempting 
to do our best in this regard. We could put some of our money 
through a State organisation so that a linkage is established." 

3.30 The Committee have observed that man and material assistance is 
taken by TRIFED from various NatiOnal level as well as State level agencies 
who are engaged in the tribal development and welfare activities, In project 
formulation, plantation, procurement of tribal produce, service-centres, etc. 
and there seems to be some overlapping of functions between TRIFED and 
member federations / corporations. It has also been observed that no 
guidelines have been issued by Ministry of Welfare to coordinate the 
activities of TRIFED and its member federations/corporations. Committee, 
therefore, recommend that the constraints, if any, in the relations of 
TRIFED and its member federations/corporations should be removed and a 
"nkage should be established between them such as by pouring some money 
by TRIFED to Its members particularly in North-Eastern sector where these 
organisations are weak as has been accepted by the Government during the 
evidence. The Ministry of Welfare on Its part should also Issue the necessary 
l1Iidelines for proper coordination of activities between TRIFED and Its 
members. 

3.31 The Committee further recommend that the Pilot Project for 
establishment of single window service centres which Is now proposed to be 
set up at Jagdalpur (MP) only, should be extended to other States also 
which have sizeable tribal concentrated areas such as North-Eastern States, 
Bihar, Orissa, Rajasthan, GuJarat, Maharashtra and Andhra Pradesh. 

G. Market Promotion 

3.32 TRlFED participated in different fairs and exhibitions during the 
year 1990-91. The first fair in which TRIFED participated was India 
lntemational Trade Fair from 14 Nov., 1990 to 2 Dec., 1990. The total 
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sales during the fair was Rs. 1.05 lakhs. Encouraging response was 
received in the fair of TRlFED's products specially cashew, spices, etc. 
TIUFED participated in Baba Saheb Ambedkar Fair at Red Fort, Delhi 
where the total sales of different commodities were Rs. 0.42 lakhs. In 
addition, TRIFED participated in Ahara Fair from 18 Jan. 1991 to 23 Jan. 
1991 and Mahila Haat Exhibition from 6 March, 1991 to 9 March 1991 
where the total sale was Rs. 0.32 lakh and 0.14 lakh respectively. 

3.32-A TRIFED also participated in the famous Naochandi Fair at 
Meerut from 21 March, 1991 to 12 April, 1991 and Gwalior Fair from 
30 Dec. 1990 to 27 January, 1991 where the total sale was Rs. 0.79 lakh 
and Rs. 0.39 lakh respectively. 

3.33 During the evidence, when the Committee enquired of the stocks 
yet to be disposed of, the witness explained: 

"Niger seeds have been disposed of. Currently, we do not have 
stocks even to meet with the demand which is placed on us. 
Tamarind stock is zero. 
We have problem with Gum Karaya. Africans produce cheaper Gum 
Karaya. We had agreement with GCC which was entered in March, 
1990 but it was terminated last year. In terms of this agreement, we 
were to buy everything which was being procured by them. The 
quality which was coming in from the tribal areas was of three grades 
and the best grade was only exportable. We have also made some 
changes in the poljcy. Gce has now resumed the auction. We have 
appointed some 39 parties as associated shippers who are following it 
up. They have to obtain NOe from us and the system is working 
quite well. 
As far as accumulation is concerned, the total accumulation is about 
1700 tonnes and for this both GeC and TRIFED are doing research 
activities. 
Gee have given it to the Indian Institute of Petroleum, Dehradun. 
They have suggested modification for use of Gum Karaya in 
petroleum industry; they have sent a sample abroad; and we are 
awaiting response. TRIFED is in touch with ATIRA for research in 
use of Gum Karaya in Textile Industry. 
They have promised to give the results of feasibility report within 
three months. If this goes through, it will be a very major break-
through for Gum Karaya. We are trying to promote this project by 
research." 

3.34 When asked about the sale promotion of a perishable item, it was 
stated: 

"There is no problem for Maize. In Pineapple we have a problem. 
For processing also we have a problem. We have done a lot of study 
on it. We have 15 projects. Many of them could not be taken up 
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because of non-availability of money. As far as processing is 
concerned, we would like to enter into it in a much bigger way." 

3.35 Asked about disposal of Mahua particularly, the witness stated: 
"It is used in liquor industry. If we can get a better technology, we 
would be able to solve this problem." 

3.36 When suggested that in order to prevent the tribals from making 
liquor, the Mahua stocks should be purchased from them through Govt. 
agencies and be sold outside, the witness said: 

"We could take on the responsibility," 
3.37 The Committee find that TRIFED is participating In Trade Fairs 

and Exhibitions to popularise its trading items. The response is also aood. 
Since these fairs are held for small period and at dUl'erent places aU over 
india which require a lot of expenditure In planning and carry1na the goods 
to these fairs, TRIFED should market its products through its own outlets 
at the places where the products can be sold at a profttable rate. It is more 
necessary in case of perishable goods. In case of huge stocks, these can be 
auctioned, as is being done in case of Gum Karaya and other items. The 
Committee recommend that TRIFED should ftrstly enter Into processina, 
packaging of the perishable goods and later on for other Items as well, so as 
to earn more money to put in for developmental activities of the tribal 
areas. 

3.38 The Committee further recommend that since Mahua Flowers are 
used by tribais in making country liquor and as the suggestions has been 
accepted by TRIFED, these stocks should be bought by Govt. agencies from 
the tribals and may be sold outside the tribal areas to save the tribals from 
liquor CODSUming habit. 

H. Import-Export 
3.39 No raw material or basic product is imported by TRlFED. The 

major tribal produce that are being exported are: 
1. Niger Seed; 
2. Gum Karaya; 
3. Tendu Leaves; 
4. Sal De-oiled cake; and 
5. Pulses. 

3.40 Niger seed is exported mainly to USA and European Countries, 
Gum Karaya is exported to Japan, France, U.K. and East European 
countries. Tendu leave is exported exclusively to Pakistan. Sal De-oiled 
cake has been exported to U.S.S.R. Moth Dal has been exportt:d to the 
U.K. 

3.41 The Govt. of India plays a pivotal role in facilitating the export of 
goods by TRIFED by canalisation of export of prime tribal commodities 
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like Niger Seed and Gum Karaya through TRlFED. Gum Karaya is 
exclusively canalised through TRIFED and export of Niger Seed is 
canalised through NAFED and TRIFED. 

3.4~ Ministries of Commerce and Welfare are intimately involved in the 
planning of export business of TRIFED. TRIFED has been able to sustain 
the tempo of export of Niger Seed with the continued cooperation and 
assistance of Ministry of Commerce. TRIFED has been appointed as 
Registration agency for export of lac products. This will help in monitoring 
the Lac export performance of the country. 

3.43 Committee have noted that TRIFED is exporting some particular 
commodity to a particular country only, for example Tendu leaves are 
exported only to Pak and Sal De-oUed cake (Jnly to U.S.S.R. It is 
recommended that TRIFED on itl own and with the help of other agencies 
In the neld should explore the export-markets for its commodities and 
Government of India should give the necessary expertise and assistance to 
TRIFED in this regard. 



CHAPTER IV 

A. Inl .... truduraI FadUties 

4.1 Theft: is a plan to establish an Industrial Complex at Jagdalpur. 
where tribal produce like Cocoons. tamarind etc. will be convened into 
value added products for better return to tribals, :rRIFED has already 
acquired the land for this purpose. TRIFED is making endeavours to 
develop trade in tribal areas. 

4.2 During the evidence when the Committee delir~d to know the kind 
of belp provided to the tribal. to e.tabli.h their own units in the industrial 
complex. tbe Manaainl Director explained:-

.. AI on date, NSFDC and SFDC are extendin, loanl upto RI.20,OOO 
to those whOle annual Income II below RI.20,OOO. In the Conference 
of the Secretarle., I had luuested that they can extend loans to the 
people who are below the poveny line. But then the technocrats and 
entrepreneurs who want to come forward from the Scheduled Ca.tet 
and Scheduled> Tribes and want to Nt up an Indultry, can be ,Iven 
loan and they hllve to put RI. 5 lakhl or RI. 10 IlIkhl II m.r,ln 
money. Thill II under the conlider.tion 01 the Oov.rnment. I am 
confident that It wUl pt throu,h. Today only II maximum lOin of 
RI. 35,000 III ltVallable for le/ST entrepren.un. I would Ilk. to ,0 
before the Government lind Ilk them to ,Ive loan UplO RI. 1 crore. 
NSFDC III jUlt Ilk. anoth.r wrporlltlon, whleh look. lI't.r lieulnl up 
of Indultrial unl'l b)' the Sc:h.dul,d Clllltlii lind Scheduled Tribe. 
entrepren,ur •. " 

4.3 On bein, liked wheth'r In)' turn-key Indultrial pruj.cl III belnl IiII 
up, the wltnell Itat.d:~ 

"In JI.dllpur, wtl helped " ttOel't)' for o,rrundum Unit. The 
m.mb.fI of the lOCi.t)' afe trlb.lI •. W. hive .ot th.lr project report 
pr,plrlnlon. Aft.r lhll' w. ItpproKh.d NSFDS. who III lh. (InlnclnJ 
a.,ne),. Th,), wllnted UII to pt "noth.r Stilt' I,ve I III.nc)' Involved. 
So, we have "pproKh.d II Stan, level IIl'ney tor thll cooperlldve 
MOelet)'. Aft.r thllt we have 1110 offered them lind. We hIve tlk,n up 
the qU'!ltion "I liuppl)' 01 rlw mill. rill with Ih. Silt. Oov.rnm.nt. 
One, thlll projeci 1"'11 throu,h, It will bendlt " p.r cenl nlb.ll. 
Addidonllll), w. will be mltrk,tlntl th,lr produc •. for JItVU Cltrun,n. 
an emplo),lfll .r, trlblilli lind th. uwn.rli will b. trlb"llI. Su, 1\ hi une 
hundred p,r cent trlb.11i IIIi tllr Itll thlll pruj,e:t Iii e:"ne:.rned. 

Thill Iii one plluern which we hllve bIen full"wln,. JlljdllJpur 
Proilct Iii nut onl)' tor plln'.llon. Apurl from pillnunion w. If' ,oin, 
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in for distillation units. Once our distillation unit goes, the income 
will be more than double." 

4.4 When suggested that no other person than the tribals should be 
employed in the distillation units, the witness assured the Committee that 
only tribal would he employed. 

4.5 To a question about the minimum conditions required to start a 
complex/project like Jagdalpur. the witness stated that a total amount of 
Rs. 32 crores was calculated for Jagdalpur project. He further stated:-

"We can secure land and power and there is no problem. Experts we 
will have to secure and we can buy in the market. We have built a 
cell. We have done some research on some of the projects. There is 
no problem on that." 

4.6 On a suggestion for selection of Rayagada in Koraput District 
(Orissa) which is well connected by road and rail, for a project in place of 
Phulwani. which does not have any rail connection, the witness while 
accepting the suggestion stated:-

"We can certainly do that exercise. First, we have to find out a 
company who will accept the project. In any case, I will take into 
consideration your point. This was a tentative plan drawn at this 
stage. Now, a revised plan will bc worked out." 

4.7 When asked to elaborate on the ways and means to collect the funds 
and the measures by which tribals could be helped by TRIFED, the 
Secretary (Welfare) explained:-

"B~sically the role of the TRIFED is marketing. Personally I would 
fike the TRIFED to concentrate upon marketing and not to divert 
their attention to industrial activity. They wanted to do that but they 
could not take off. So. I would like TRIFED to concentrate on 
marKeting. As far as the industrial activity is concerned, that also is 
very essential for us because we have 300 and odd items which can be 
used as raw material for future industrial development. We have not 
explored fully. possibilities of how we can make them value added. 
My submission is that the trihal development projects should be set 
up at appropriate sites he cause that is very important. For the tribal 
development if we can pick up right places where electricity, water, 
land, raw material, etc. are available, it will be more viable. We can 
visualise small projects and keep 50% of the cost as the TRIFED 
share to the State Tribal Development Corporation. If it is a Rs. 5 
lakhs project, Rs.21/2 lakhs should be from our side and Rs 21!2 lakhs 
from the Tribal Development Corporation. This is the pattern I 
would like to submit for y\lur wnsideration because the State Tribal 
De"elopment Corporations would. in future. be of greater use to us 
than the TRIFED's involvement. TRIFED should be only a financial 
agency to "ring up these small projects and we Ctm do it not 



necessarily in five or six States. we can call all the Tribal 
Development Corporations' ~'ianaging Directors and Chairman and 
also the Secretaries of the Tribal Welfare Departments and tell them 
that these are the projects which arc available with you. each project 
costs Rs. five lakhs to Rs.1O lakhs and this is the pattern in which we 
would like to assist you. If they tell U~ that they are prepared to come 
forward. then we will ask them to tell where exactly they want to 
come up. Money is not the constraint. We can definitely explore the 
manner in which we can secure more funds." 

4.8 The Committee are hapPl to know that an industrial complex is going 
to be set up by TRIFED at Jagdalpur (Madhya Pradesh) ,,'here tribal 
produce like cocoons, tamarind etc. will be converted into value added 
products for better return to tribals. Loans upto Rs. 20,000/. is also to be 
extended to those whose annual income is below Rs. 20,000. Maximum loan 
limit is Rs. 35,000/.. Committee desire that for the technocrats and 
enterpreneurs belonging to Scheduled Castes and Scheduled Tribes 
categories who would like to establish their own units. the Govt. should 
raise the limit of loan money from Rs. 35.000/· to one crore of Rupees 
which may be required by them to establish an industrial unit as has been 
stated by the Managing Director (TRIFED) during the evidence. 
Coordination with other Corporations/ .'ederations such as NSFDC should 
also be made to give maximum facilities to the SC 1ST enterpreneurs. 

4.9 The Committee also recommend that more and more SC I ST 
Cooperative Societies should be encouraged h~' giving them land, loan. raw 
material. power and marketing facilities to start their own plantation. 
industrial or any other ancillar~ units. As far as possible tribals should be 
given preference in the sen'kes of th,,'se units and others should be 
employed onll when suitable Sf'IST candidates are not a,ailable. 

4.10 The Committee would also likl' the TRIFEU to prepare the project 
reports for each of the tribal areus an'ording to the requirements keeping in 
view the raw material and infrastrul'tural facilities 11\ ailahle in Ihese areas. 
As has been suggested b~ TRIFED Ihl .... ~ J)ru.i~ch ma~ he financed b~ 

TRIFED and other State le\l~1 S(, & ST hd~ratiollsTorporati()lI~ on 50:50 
share basis. 

4.11 Th~ ('ommitt~~ further ~\p~l'l Ihal th~ mOlle~ "ill nul he a 
constraint in financinA tht's~ ... mall J)ru.i~l·h in trihal areas a)o ha... been 
assured b~ the TRIFE[) authorilie ... durillJ.: Ih~ e\idellc~. 

B. Trainln~·cum-Production Centres 

4.12 It has neen stated that TRIFED l'n\i~agcs to estahlish training-cum-
production centres for reeling (If yarn and ih weaving at Jagdalpur in 
District Bastar. Madhya Pradesh. 
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4.13 During the evidence when asked whether the basic training was 
being imparted to the tribals and if so with whose assistance. the Managing 
Director stated:-

"The training courses are conducted through NSFDC. We are trying 
to cooperate with NSFDC. The training will be given for this 
project. It is a part of the programme." 

4.14 In regard to the training schemes evolved by the TRIFED for 
providing training to the staff managing Tribal Cooperative Societies. the 
Committee have been informed that training programme was organised 
through National Institute of entrepreneurship and Small Business 
Development. Delhi during which senior officers of TRIFED were trained 
as Trainers for imparting training to tribals. TRIFED has planned to 
organise training programmes in tribal areas for entreprenuership 
development among tribals and their organisation into cooperative bodies 
by utilising the services of these trainers. 

4.15 The Committee have been informed that TRIFED has a plan to 
establish traininx-cum-production centre at Jagdalpur (M.P.). Presently the 
training to tribal workers and enterpreneurs is being given through NSFDC. 
The Committee expect that more such tralning-cum-productlon centres 
would be started in tribal areas of other States which have a sizeable tribal 
population concentration, by TRIFED in coordination with NSFDC and 
other State Federations/organisations for entrepreneurship development 
among tribals and their cooperatives. These programmes should be run free 
of cost and on regular basis. 

C. Storage Facilities 

4.16 There is constant emphasis for involving the Cooperative Societies 
right from village level market to State level for procurement and 
marketing operations. For storing of the produce so procured. TRIFED 
depends on State Warehousing Corporations. Central Warehousing 
Corporations. the godowns of Marketing Federations and Primary 
Cooperative Marketing Societies/LAMPS etc. 

4.17 During the evidence. the witness further explained: 

.. As far as storage is concerned. our philosophy is not to store for 
too long. If we store some of the commodities for long. we face 
difficulty to operate in the market. So. now we have taken a new 
strategy. that is. we should not block our capital. We should buy in 
the regions where the tribals are selling. We are buying during the 
season and as soon as the season is over. the earlier we can sell. we 
sell. For storage. we do not have a problem. We try to see that 
there is scientific storage. We are not constructing our own 
storage." 
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4.18 When suggested by the Committee that the Tribals should be 
financed by TRIFED to build godowns and to own trucks for 
transportation, the witness accepted the suggestion and submitted:-

"It is a very good suggestion. I am going back to my Andhra 
Pradesh experience. We have encouraged a number of tribals to 
buy lorries without any margin money. If we can identify such 
tribals throughout the country. even on a pilot basis. five per 
State. during this year. I think.. that would be a good beginning. I 
will fund the scheme. I will give him lorry without any margin 
money from him. He will have to debit it in instalments every 
month and that will be used by TRIFED and State Corporation 
for transporting the goods. Regarding godowns also. we can 
encourage them to construct godowns and give them all the money 
necessary for construction. But the whole point is. we need some 
basic support in that village. Some non-official elements. some 
cooperatjvftcould volunteer and help us out. then we can do this 
scheme. Even LAMPS which are lying idle. we can revive. Local 
leadership is necessary. Bureaucrats alone cannot help it out." 

4.19 Under the Bye-laws TRIFED can grant nominal membership with 
an admission fee of Rs. 1000 to such persons/societies/institutions who are 
interested to do the business or store goods or arrange sales thereof. On a 
sugation by the Committee that the tribals should be Onaneed by 
TRlFED to build godowns and to own trucks for transportation. the 
Ministry gave good response and promiled that funds will be provided to 
those tribals who want to construct storage godowns and buy trucks. The 
Committee recommend that TRIFED should work out a scheme in this 
regard and apprise the Committee of the Action Taken within a period of 
three months. 

D. Research and Development 
4.20 One of the ohjectives of the TRIFED is to ensure full utilisation 

of natural product~ availahle in trihal areas including farm and forest 
produce hy exploring new use~ for the products and hy improving their 
marketability through organised effort. 

4.21 During the l'vidence. the Committee were informed:-

"As far as research and development is concerned. 1 have a unit 
which is doing very well. We have got the approval of the C.S.I.R. 
We have also got the . Agmark' facility approved for ~ome of 
agricultural products like honey etc. and I am in favour of giving 
this facility to other .. which will he helping to generate this unit for 
research and development work. For planning of proce .... ing 
industries I have got a plan whereas other things arc also 
important. I still think that eyuit~ support should he given." 
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4.22 When asked about the suggestions for development and processing 
activities of TRIFED. the witness submittcd:-

"The programmes of processing have undergone a change because 
of paucity of funds. We require more funds there. Therefore. as far 
as procurement and marketing are concerned. our plans are going 
faster than we think of. We are securing funds basically from the 
banks. If my overdraft is Rs. 10 crores today. I have done a 
business for Rs. 45 crores and am able to repay the overdraft. 
When I am doing it for the benefit of the tribals. I want some 
concessional finance. We approached NABARD for this purpose. 
They are currently supporting all kinds of industrial. trading and 
such activities. In marketing they are not helping us. They are 
helping some of the State companies. If the Committee comes to 
our rescue,. it will be very helpful." 

4.23 In regard to the minor farm produce in Orissa. the Committee 
observed that Mahuwa is sold by the tribal people at, throw' away prire of 
Rs. 2/- per kg. and some alternatives has to be found out for procurement. 
In reply the Managing Director of TRlfED during evidence stated:-

"We could do some pilot projects." 

4.14 Exploring new uses for the farm and forest produce and Improving 
their marketability through organised effort is one of the means to fetch 
better prices. This can be achie"ed throu~h Research and Development and 
introduction of new practices in value addition to basic raw materials. The 
Federation has stated that Research and De,'elopment Pro~rammes are 
suft'ering for want of resources. The Committee strongl~' feel that this 
programme should not be ne~lected and desire that Welfare Ministr~ should 
provide additional funds to he used speciticall~ for Research and 
Development Programme. 



CHAPTER V 
COMMERCIAL ACTIVITIES 

5.1 One of the objectives of TRIFED is to organise and plan the growth 
and development of natural products and their trade on rational. scientific 
and commercial basis in the interest of the tribal population in the country. 
Accordingly, TRIFED gives maximum priority for. collection of produce 
from the State Tribal Federation/Marketing Federations and in the event 
of not being able to meet export demand through'this process, TRIFED 
also resorts to direct procurement from tribals through Haats and LAMPS 
in the tribal belts. There is constant emphasis for involving the 
Cooperative Societies right from village level market to State level for 
procurement and marketing operations. 

A, Minor Forest Produce 
5.2 Under the Price Support Scheme, procurement and marketing of 

Minor Forest Produce (MFP) is undertaken by TRIFED. Generally. 
TRIFED purchases MFP through State level Federations which are 
cooperative organi.ations having primary cooperatives as their members. 
At the same time. TRJFED is trying to market these products through 
State or National level Cooperative Consumer Federation of India Ltd .• 
Super Bazar, Kendriya Bhandar. P & T, Defence Supplies. etc. The 
criteria fixed for recommending minimum prices for the farm and forest 
produce has been explained as under:-

"As far as farm produce are concerned, minimum pfices are 
announced by Govt. of India. Por forest produce, certain items are 
nationalised for which State Govt. announces minimum 
procurement prices. For other forest produce, minimum 
procurement price is fixed keeping in view the past years' market 
price and the same is paid to the tribals." 

5.3 As regards nationalisation of trade in MFP, it has also been stated:-
"The States are following different policies regarding items to be 
canalised i.e., Andhra Pradesh has nationalised as many as 29 items 
whereas West Bengal has nationalised just one item only." 

5.4 During the evidence when asked to explain about the distinction 
between' nationalised' and non-nationalised' items, it was explained as 
under:-

"In the case of non-nationalised items. everybody is allowed to 
operate, private sector. cooperatives and State created TRIFED can 
operate. In the case of nationalised items. only the State Govt. has 
the jurisdiction." 

29 
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5.5 When asked about the purchase of MFP from the Tribals in various 
States, the witness informed:-

"Regarding the purchase of various forest produce, as far as the 
States are concerned, our guidelines are to purchase wherever we 
can, in the tribal areas. We have been procuring from Bihar right 
from the very beginning." 

5.6 As regards the distress procurement price of Mahua seeds in Bihar 
and remedial steps taken by TRlFED the witness stated:-

"In Bihar, Mahua is a nationalised item and the Bihar State Forest 
Development Corporation is the buyer under the State laws. It buys 
at the price of Rs. 5875 per metric tonnes and we buy it at a price 
of Rs. 7000 per metric tonnes. 

As far as actual system is concerned, the nominated agency for 
buying nationalised item is the State Govt. under the laws of Bihar 
State. TRIFED only does the secondary purchase. Since the State 
Govt. has nationalised it, thay have to streamline it more. We have 
discussed it time and again with the Bihar State Forest Development 
Corporation. We do not have any say in the matter. We are at their 
mercy." 

5.7 In connection with the payment of remunerative price for MFP, the 
Secretary (Welfare) further suggested that:-

"The tribal is always looked at as enemy by the Forest Department 
authorities. He is born and brought up there, he owns his properties 
there but we do not recognise his right to be the 'Pattadhari'. The 
Forest Department authorities think that the tribals are destroying 
the environment. 

We need to have a nation~1 policy on the minor forest produce 
which shall be binding on all the States. This we must evolve 
immediately. I think, we will attempt a paper on this and place it 
before the next Chief Minister's Conference which is likely to be 
convened and we wi,ll take their views also. And unless we do this, 
we will not be able to solve it permaneatly. 

Temporarily, also we can attempt as solution that though these 
items are nationalised, there will be no interference. We can evolve 
an arrangement whereby TRIFED can always talk to Bihar or 
O.issa saying that they are not giving remunerative price. This 
approach can be taken by the TRlFED and I am sure we will be 
able to get temporary solutions." 
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5.8 When the Committee suggested that since LAMPS in Orissa and 
particularly in Koraput District were not functioning well, TRlFED should 
open its branches and do the procurement directly, the witness stated:-

"We can do that and we are doing it. About Koraput office also, we 
will have to make a survey in the next season." 

5.9 On the suggestion of the Committee that it was not sufficient that 
the Federation should confine its activities towards procurement and 
marketing but it should also oversee whether the operations are taking 
place properly and the interest of the tribals ·are safeguarded, the 
Managing Director in his evidence stated:-

"I fully agree with Hon. Member that our role there is a 
supplementary role. If the LAMPS is operating then we need not be 
there. 1 fully agree. This is fundamentally our point. We do not 
overstep the State ventures where they are operating and provide a 
price directly...... If LAMPS is functioning better, we try to use 
LAMPS. Where none of these agencies help us, there only we 
organise things either from the regional offices or sometimes we 
organise teams from head-offices which go to tribal areas like we 
went to Lakhimpur Kheri in MP, Devas in Madhya Pradesh and 
Arunachal Ilradesh. 
Like this we do go to the tribal areas and buy directly." 

5.10 When asked to cover other areas, the witness explained:-
"We are currently procuring through our local offices. We have 
organised teams from the Head Office also. We have covered 
Lakhimpur area also but we have covered a limited area. I do agree 
that there is scope for more and we will gradually increase more." 

5 .11 When the Committee again stressed for the opening of branches of 
TRIFED in the Tribal concentrated areas, because other agencies were not 
taking much interest in procuring the tribal produce, the witness accepted 
the suggestion and stated:-

"We will do our best not to bely your hopes. We will certainly do 
what you have suggested. In our procurement plan, we will consider 
other areas." 

5.12 Under the PrIce Support Scheme, the procurement and markedq of 
MFP Is undertaken by TRIFED. The procurement Is arranaed throup 
State level Federations which are Cooperative orpniaadons, havial primary 
cooperatives as their members. The Committee have been iDformeci that 
~hereas in the noD-nationalised items everybody i.e. PrIvate Sedor, 
Cooperative, etc. are allowed to operate, in the nationaUIed, the State Govt. 
bas Jurisdiction and the procurement price Is aIIo ftxed by the State Govt. 
8IId TRIFED does not have any say in the matter. As there have been C8IeII 
or distreM sale in nationalised iteDil of MFP, the question of remunerative 
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prices UlUmeI areater Importance. The Committee, therefore, recommend 
that TRIFED should play a prlndpal role In pursuadlna tbe concerned State 
Govts. to nx remunerative prices so that the Interest of the trlbab are 
aafeparcled. 

5.13 As stated above, tbe TRIFED generaUy makes purchases from the 
State level cooperatives of LAMPS under the PrIce Support Scheme. The 
role of TRIFED is, therefore, a supplementary role and direct purchases 
from the producer is not done unless In some cases, It is absolutely 
necessary. Instances of ineffective functioning of LAMPS and other primary 
cooperatives in this fteld have been noticed with the result that the tribal 
people do not ftnd any outlet for their produce and suffer losses. To a 
...... tIon that TRIFED should open its branches and do the procurement 
directly, there was a positive reaction from the Managing Director, 
TRlFED, who also promised that they will make surveys in the next season. 
The Committee appreciate the role of TRIFED but feel that their 
involvement under the Price Support Scheme should be more dynamic and 
it should ensure that the real beneftt percolates to the tribal people. They, 
therefore, recommend that TRIFED should open its branches In the tribal 
areas and arrange direct procurement where they ftnd that the LAMPS or 
primary cooperatives are not functioning properly. 

B. Royalty on M.F.P. 

5.14 The imposition of royalty has adversely affected the potential of 
collection and marketing of MFP in terms of low prices paid to tribals. It 
has been noticed that States like Madhya Pradesh, Bihar and Orissa are 
imposing much higher royalty on MFP and the incidence of royalty keeps 
increasing irrespective of the marketing environment factors. The 
imposition of royalty in MFP directly takes away the due share of tribals 
which is ,by no means justifiable specifically when the Govt. is giving 
considerable importance to the improvement of economic conditions of 
tribals. 

5.15 Different norms are being followed by Stated regarding royalty 
incidence resulting in unequal price realisation for TRIFED. Moreover, 
the royalty on MFP constitutes only a small percentage of total revenue of 
the State but it constitutes a major portion of the cost of MFP. Royalty as 
an element of revenue for the States cannot, therefore, be justified. This 
matter of the abolition of royalty was taken up in the State Ministers' 
Conference held on 6th Jan., 1988, where the consensus was that royalty 
on FP and tribal produce should be abolished all over India. Subsequently, 
similar oonsensus was also arrived at the conference of Secretaries of 
Tribal Development Deptts. and Managing Director .. of State Federations 
on 23rd & 24 June, 1988. but no action has been taken by the States in 
this regard so far. 
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5.16 During the evidence, the Secretary, Welfare, further clarified the 
position as under:-

"Our Welfare Minister has written to all the Chief Ministers about 
three months back reiterating our earlier stand that the royalty 
should not be levied. A couple of Chief Ministers have responded 
but a majority of them have not replied. We would take up the 
matter with the Prime Minister and see whether the Prime Minister 
could also write to the Chief Ministers. 
I have no difficulty in formulating a scheme to subsidise the State 
Govts. if they want. But we want involvement of the State Govt. 
After all, it amounts to about Rs.5 crores or Rs. 6 crores. But I 
would like to make the State Govts. realise that it is as much their 
responsibility to look after the welfare of the tribals as ours. 
There are lots of difficulties for the State Corporations.. In several 
States, minor forest produce is levied a royalty as well as licence 
fee. We have been writing to the Chief Ministers to exempt these 
products from levy, so that the tribal people get a better price. 
These are under consideratipn of some State Govts. Several State 
Govts. have already given up these royalties and we hope that we 
will be able to succeed in making the other State Govts. also to give 
up these levies." 

5.17 On further query to solve the problem of royalty on MFP, the 
witness stated:-

"The basic question is to whom the forest belongs, does it belong to 
the Govt. or to the tribals? That question needs to be sorted out. I 
personally feel that tribals have been there for hundreds of years 
and therefore, they have become the owners of the areas. The 
forests have come up because of them. They never destroyed thelli. 
If they are made the owners of the land. questions like royalty will 
be automatically solved. I think this change of attitude will go a 
long way in making the tribals to have self-confidence and they are 
welcome to live in that areas. 
If the Committee would recommend for the waiver of the entire 
royalty. liceDl.:e fee. that would he helpful. That is what I am 
stressing here. The land is his property. Kindly recognise his right. 
The Govt. should not come into the picture of collecting any royalty 
or licence-fec." 

5.18 It has been brought to the notice of the Committee that din-erent 
norms are beinK followed by Stale (;overnments. reKlirdinK le\'~' of royalty 
and Licence fee on MFP. The result is that the tribal rarmers Kef low prices 
for their produce which is neither remunerllth'e nor sufficient for their 
needs. Obviously this does not help in upUnment ,.r !ht· p.H,r trihal p4.·ople. 
The Committee have also noted thlll ro~lIlt~ on :\1 .... ' constituted onl~ II 
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small percentage of the total revenue collection of the States but its levy 
causes immense hardship to the tribal people whose welfare Is the duty of 
the State. During evidence, the Secretary, Welfare informed the Committee 
that the Welfare Ministry has written to all the Chief Ministers of States not 
to levy royalty on MFP. So far their en-orts have not borne fruits. The 
Committee desire that the issue of waiver of royalty should not be delayed 
any lonller and that the State Govt. should be pursuaded to waive royalty 
and also the Licence Fee, as the case may be on MFP as this will result in 
remunerative prices to the tribals and also help in improving their economic 
conditions. 



CHAPTER VI 

MONITORING AND EVALUATION OF THE WORKING 
OF TRIFED 

6.1 (A) As per bye-laws: 
"The Executive Committee of TRIFED is to discharge the 
following functions : 

(i) Designing and execution of systems to measure performance of 
TRIFED in terms of progress made toward attainment of 
objectives of the TRIFED. 

(ii) Monitoring of corporate functioning. divisional or activity-wise 
health of the organisation. 

(iii) Review of physical and financial progress under individual 
schemes and of the TRIFED as a whole. suggesting remedial 
and corrective steps where necessary; and such other items as 
are delegated to it or entrusted to it by the Board." 

Apart from the above. privisons for monitoring as per the Bye-laws 
of the TRIFED. the Ministry of Welfare has its own machinery for 
monitoring and suggesting the ways and means by which TRIFED 
can boost its business activities. Secretary (Welfare) reviews the 
functioning of the TRIFED periodically. 

6.2 During the evidence, it was further clarified: 

"The monitoring system is two-folds : one is done by TRIFED and 
the other is that of the Ministry of Welfare. In the Ministry and in 
the TRIFED meetings are held. A management group is there. We 
have also set up a computer in the commercial division and a 
Computer in Finance Division is also there. We take remedial 
measures after discussions in the Committees. We are trying to work 
as real cooperative society and not as bureaucrats. Next. we have got 
the Sub-Committees and the Board. The Sub-Committees produce 
reports on the commercial activities etc. quitl! apart from the issues 
for which approval is required. They apply their mind. They also give 
directions. 

6.3 Periodically we put it to the Board and the Board also considers it. 
As far as Ministry is concerned. once a month I write a D.O. letter to the 
Secretary with copies to the Minister. the Financial Advisor. the Joint 
Secretary and so on. They have frequent meetings with the Secretary and 
others. That is the mechanism on which they function. They also call 
meetings on specific subjects and decisions are taken. 

35 



36 

6.4 About inventory accumulation. a meeting was held in the Ministry 
and the view taken was that the accumulated inventory should not be 
allowed and concentration should be on marketing strategies and procured 
stocks should be disposed of by selling in a reasonable period of time. As a 
result of these in so far as the old inventory is concerned many of them 
have been liquidated. That is the mechanism that Government follows. 
Meetings on various issues are held. Last year they had an administrative 
review and the question about administrative expenditure and 
administrative manual was considered. As a result of that we have taken 
special measures for reviewing our staff strength. It has been brought down 
to 370 from the level of 443 and currently we are not recruiting anyone 
except in special areas like accountancy. We will review the administrative 
manual which contains the rules and regulations for staff and which was 
drafted three to four years back. It is now at the much higher level of 
consideration and we will submit it to the Board shortly. We have perfect 
interface as far as the Ministry and the TRIFED is concerned. 

6.5 Tbe Committee have been informed tbat the monitoring system for 
the working of TRIFED is two folds; one is done by TRIFED and the other 
is done by Ministry of Welfare. But certain anomalies have been noticed 
IUcb as Inventory accumulations, lack of market strategies resulting in huge 
Itocks 01 the commodities, loss 01 Rs. 1.14 crores in NO IDA land deal case, 
etc. II the monitoring system had been perfect enough and periodical review 
01 the projects and performance of TRIFED had been done by the Ministry 
01 Welfare the losses would not have occurred. The Committee, therefore, 
recommend that the Ministry of Welfare should in future, be more vigilant 
In doing the monitoring and evaluation of the work and projects formulated 
or proposed to be lormulated by TRIFED. 

NEW DELHI; 
5 December. 1992 
14 Agrahayana, 1914(5) 

(K. PRADHANI) 
Chairman 

Committee on the Welfare of 
Scheduled Castes and 

Scheduled Trihes. 



APPENDIX 
(Vide Para 4 of Introduction) 

Summary of Conclu.~ions / Recommendations contained in the Report 

Sl. Reference Summary of Conclusions/Recommendations 
No. to Para 

No. in the 
Report 

1 2 

1. 1.14 

2. 1.22 

3 

Under bye-laws of the society, persons/Societies/Institu-
tions can become nominal members of the TRlFED with 
an admission fee of Rs. 1000/- after due acceptance by the 
Board of Directors. This enables the nominal member to 
do business or store goods or arrange sales thereof. The 
Committee also find that the Sowcar (money-lender) 
cannot become the member of the TRIFED. The Commit-
tee feel that there is need to involve tribals in the trading 
activities of the Federation and therefore. it is essential 
that membership should be open to thp,m. The Secretary. 
Welfare also promised to look into the matter as to how 
the involvement of the tribals in the affairs of the 
Federation can be implemented with or without amending 
the bye-laws. The Committee, therefore. recommend that 
the Ministry of welfare may give urgent attention to this 
aspect and apprise them with the action taken in the 
matter within a period of three months. 

The primary aim with which the TRIFED has been set 
up is to see that the tribals living in the interior forest 
areas. are not exploited and get remunerative prices for 
their agricultural or minor forest produce and provide 
large employment opportunity. The Committee find that 
the location of Offices of TRIFED have been generally far 
away from the tribal areas. In Orissa, the TRIFED has 
opened one Branch office only in Bhubaneswar which is 
nearly 500 km. from the tribal area. It has been stated by 
the representative of the TRIFED that there is a 
supplementary role and if the LAMPS or any said 
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3. 1.23 

4. 2.9 
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organisation is functioning in an area than they do not feel 
the necessity to be there. The Committee are unable to 
accept this argument and feel that not much purpose will 
be served if the federation cannot get first hand knowledge 
of the conditions of the tribals living in interior areas. 
They, therefore, recommend that the location of the 
Offices of TRIFED should be close to the areas where 
tribal population is concentrated so that the benefits 
intended under the scheme can reach tribal people. 

One of the functions of TRIFED is to undertake 
identification, designing, planning, organisation, 
implementation & monitoring of forestry or 
agro-forestry projects of commercial importance so that 
marginal and otherwise unproductive resources including 
land-yield optimum resources result to generate and 
maximise economic growth for ultimate beneficiaries and 
members. It has been stated by TRIFED that the 
operations of the Federation are severely constrained by 
the absence of authentic data viz. on the tribal areas and 
the tribal population of the country. The Committee have 
been informed that the Federation has proposed surveys 
and hope to do it by the end of this year (1992-93). The 
Committee are unhappy to note that although the 
Federation has been in existence for more that 5 years, yet 
this important operation for identification of the areas/ 
blocks has not been taken up in the right earnest. 
Obviously, the benefits of expertise in achieving optimum 
results for forestry or agro forestry products, have not 
accrued to the tribals and no worthwhile economic growth 
for ultimate beneficiaries has been achieved. The 
Committee, therefore, desire that the surveys to identify 
the areas for implementation and monitoring of forestry or 
agro forestry projects of commercial importance be taken 
up and requisite information collected from other agencies 
like State Forest Corporation be completed within a time 
frame of six months. 

TRIFED has at present a share capital of Rs. 50 crores 
out of which Rs. 25 crores j.e. 50% has been funded by 
Govt. of India, Public Deposit scheme introduced in 
the year 1991 has failed as only Rs. 12.50 lakhs could be 
collected against the target of Rs. 3.90 crores. The 
proposal to increase the share capital to Rs. 100 crores has 
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also been made to the Govt. of India by the Federation. 
The Committee have been informed that TRIFED cannot 
raise funds from the market by issue of bonds/ debentures 
unless the byelaws relating to capital structure are 
amended or the federation is converted into a company. 
The Welfare Ministry has also discounted the possibility of 
raising funds from the market even if bye-laws are 
amended because the Public Sector Corporations do not 
perform so well. The Committee strongly feel that the 
objectives of the TRIFED will remain on paper only unless 
adequate capital is raised and made available to the 
Federation to implement the programmes. They, 
therefore, recommend that besides raising more capital to 
Rs. 100/- crores, the Federation should make a beginning 
by involving well-off tribals to contribute towards share 
capital/deposits by amending the bye-laws. 

It is seen that the perspective action plan of TRIFED 
envisages an outlay of Rs. 95 crores in 1994-95 on 
procurement and marketing operations only and no funds 
have been provided for other activities such as processing 
industries, trading centres in tribal areas, plantation based 
rural activities, etc. In fact the perspective total outlay will 
go down from Rs. 115 crores in 1992-93 and Rs. 119 crores 
in 1993-94 to Rs. 95 crores in 1994-95. The Committee feci 
concerned in the declining total outlay and desire that 
other sectoral schemes are not allowed to wither away due 
to lack of funds. The Committee recommend that 
allotment of funds should be increased proportionately for 
other activities such as processing industries, trading 
centres in tribal areas and plantation based rural activities. 

The Committee have taken a serious view that TRIFED 
has incurred losses to the tune of Rs. 1.14 crores on 
account of land deal for setting up International Trade 
and Research Centre on Minor Forest Produce and Herbs 
at NOIDA. Had the TRIFED management enquired in 
full about the cost of land and development charges well in 
advance from the NOIDA authorities, this huge loss would 
not have occurred. This was more important in this case, 
because TRIFED has a limited capital base of Rs. SO 
crores and is engaged in the developmental and welfare 
activities for Scheduled Tribes. The Committee strongly 
recommend that responsibility should be fixed on the 
authorities who took the faulty decision in haste to buy the 
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land without verifying the cost and development charges of 
the land from NOIDA Authorities and they may be 
informed of the action taken against erring officials 
involved in this land deal case. 

The Committee have noted that TRIFED has started 
Java Citronella Plantation. cultivation and distillation 
projects in North Eastern Region to wean away tribal 
families from Jhoom Cultivation and to settle them on 
permanent cultivation sites and earn sufficient mOlley. 
TRlFED also envisages to promote similar schemes in 
other States. Since the climate and germination rate of the 
plantation is good. and many tribal areas are also good for 
tea, coffee, rubber and other such plantation also. the 
Committee recommend that since coffee. tea, rubber. 
spices Board, etc. are commercial organisations and not 
directly concerned with the tribal development activities, 
the TRlFED being directly involved in the cause of tribal 
development and welfare activities, should survey the 
tribal belts all over India on its own so as to determine 
which areas are fit for a particular plant / seed cultivation / 
plantation. Besides the Government should provide all 
necessary infrastructural, monetary and expertise assistance 
to run the plantation projects in tribal areas where tea, 
coffee, rubber, spices board, etc. do not want to go in for 
such projects. 

Committee have noted that since 1989, TRIFED has 
started Price Support Scheme for procuring paddy, wheat 
and coarse-grain from tribal areas. This scheme has 
been extended to pulses and oilseeds also. By this scheme 
tribal are getting remunerative prices for their produces. 
But so far, procurements have been made from U. P., 
Orissa, Andhra Pradesh, Arunachal Pradesh and Assam 
only.The Committee recommend that this scheme should 
be extended to all the States such as Bihar, Madhya 
Pradesh, Rajasthan, Maharashtra, Gujarat, etc. also which 
have sizeable tribal areas, to pay remunerative prices to 
the tribals of those areas and to save them from losses 
through the exploitation of the middlemen and also the 
vagaries of the nature. The Committee also expect the 
TRIFED to cover more items of forest produce under this 
scheme in addition to the already covered crops. 
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The Committee further recommend that the Central 
grant-in-aid to TRlFED should be enhanced" suitablY to 
give remunerative prices on sustained basis and to 
create infrastructural facilities for augmentation· of 
collection of oil seeds. Scheme should also be initiated to 
give some direct incentives to the tribal farmers, so as to 
encourage them to collect / grow larger quantities of 
produce to augment their income. 

The Committee find that with the grant of Rs. 27.00 
lakhs received from the Ministry of Welfare, TRIFED has 
created a Price Fluctuation Fund for sal oil and 
De-oiled cake to give remunerative procurement price to 
tribals on a sustained basis. The Committee, recommend 
that such price fluctuation funds should be created for 
major / minor forest produces of the tribal areas such as 
niger-seed, mahua seed and flowers, Tendu leaves, Gam-
Karaya, Honey, Lac, Tamarind, Sericulture etc. to give 
remunerative prices to tribals and to encourage them to 
make higher collection of these produces which in tum will 
raise the socio-economic level of the tribals. 

The Committee have observed that under the centrally 
sponsored development programme for augmentation of 
collection of oil seeds of tree and forest origin. 
TRIFED has provided financial assistance to the tune of 
Rs.I44.00 lakhs out of total Rs.200 lakhs which it received 
from the Ministry of Welfare, to the State Federations of 
Madhya Pradesh, West Bengal and Bihar only. Out of this 
(Rs.I44 lakhs) major share went to West Bengal with 
Rs. 72.30 lakhs, Madhya Pradesh with Rs. 60.00 lakhs and 
Bihar got only Rs.11.70 lakhs. The Committee recommend 
that the TRIFED should try to ensure that the assistance 
under the above mentioned scheme should also be given to 
the State Federations of all the States which are having a 
sizeable tribal populated areas, in addition to the States 
already covered so as to enable the State Federations to 
promote collection of oil-seeds including sal-seeds and to 
provide storage and transportation facilities and to arrange 
mechanical devices. 

The Committee have observed that man and material 
assistance is taken by TRIFED from various national level 
as well as state level agencies who are engaged in 
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the tribal development and welfare actIVIties. in project 
formulation, plantation, procurement of tribal produce, 
service-centres. etc. and there seems to be some 
overlapping of functions between TRIFED and member 
federations/corporations. It has also been observed that no 
guidelines have been issued by Ministry of Welfare to 
coordinate the activities of TRIFED and its member 
federations/corporations. Committee. therefore. recommend 
that the constraints. if any, in the relations of TRIFED 
and its member federations/corporations should be 
removed and a linkage should be established between 
them such as by pouring some money by TRIFED to its 
members particularly in north-eastern sector where these 
organisations are weak as has been accepted by the 
Government during the evidence. The Ministry of Welfare 
on its part should also issue the necessary guidelines for 
proper coordination of activities between TRIFED and its 
members. 

The Committee further recommend that the Pilot 
Project for establishment of single window service Centres 
which is now proposed to be set up at J agdalpur(MP) 
only, should be extended to other States also which have 
sizeable tribal concentrated areas such as North Eastern 
States, Bihar. Orissa. Rajasthan, Gujarat. Maharashtra 
and Andhra Pradesh. 

The Committee find that TRIFED is participating in 
Trade Fairs and Exhibitions to popularise its trading 
items. The response is also good. Since these fairs are held 
for small period and at different places all over India 
which require a lot of expenditure in planning and carrying 
the goods to these fairs. TRIFED should market its 
products through its own outlets at the places where the 
products can be sold at a profitable rate. It is more 
necessaty in case of perishable goods. In case of huge 
stocks, these can be auctioned, as is being done in case of 
Gum Karaya and other items. The Committee recommend 
that TRIFED should firstly enter into processing, 
packaging of the perishable goods and later on for other 
items as well. so as to earn more money to put in for 
developmental activities of the tribal areas. 

The Committee further recommend that since Mahua 
Aowers are used by tribals in making country liquor 
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and as the suggestions has been accepted by TRIFED. 
these stocks should be bought by Govt. agencies from the 
tribals and may be sold outside the tribal areas to save the 
tribals from liquor consuming habit. 

Committee have noted that TRIFED is exporting some 
particular commodity to a particular country only, for 
example Tendu leaves are exported only to Pak and 
Sal-De oiled Cake only to U.S.S.R. It is recommended 
that TRIFED on its own and with the help of other 
agencies in the field should explore the export-markets for 
its commodities and Government of India should give the 
necessary expertise and assistance to TRlFED in this 
regard. 

The Committee are happy to know that an industrial 
complex is going to be set up by TRlFED at Jagdalpur 
(Madhya Pradesh) where tribal produce like cocoons, 
tamarind etc. will be converted into value added products 
for better return to tribals. Loans upto Rs. 20,000/- is also 
to be extended to those whose annual income is below 
Rs. 20,000. Maximum loan limit is Rs. 35,0001- Committee 
desire that for the te&hnocrats and entrepreneurs belonging 
to Scheduled Castes and Scheduled Tribes categories who 
would like to establish their own units, the Govt. should 
raise the limit of loan money from Rs. 35,000/- to one 
crore of Rupees which may be required by them to 
establish an industrial unit as has been stated by the 
Managing Director TRlFED during the evidence. Coordi-
nation with other Corporations/Federations such as 
NSFDC should also be made to give maximum facilities to 
the SC/ST entrepreneurs. 

The Committee also recommend that more 'and more 
SC 1 S1' Cooperative Societies should be encouraged by 
giving them land, loan, raw material. power and 
marketing facilities to start their own plantation, industrial 
or any other ancillary units, As far as possible tribals 
should be given preference in the services of these units 
and others should be employed only when suitable SC / ST 
candidates are not available. 

The Committee would also like the TRlFED to prepare 
the project reports for each of the tribal areas according to 
the requirements keeping in view the raw material 
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and infrastructural facilities available in these areas. As has 
been suggested by TRIFED these projects may be financed 
by TRIFED and other State level SC/ST Federationsl 
Corporations on 50:50 share basis. 

The Committee further expect that the money will not 
be a constraint in finincing these small projects in tribal 
areas as has been assured by the TRIFED authorities 
during the evidence. 

The Committee have been informed that TRIFED has a 
plan to establish training-cum-production centre at 
Jagdalpur (M.P.) presently the training to tribal workers 
and entrepreneurs is being given through National SC! ST 
Finance and Development Corporation. The Committee 
expect that more such training-cum-production centres 
would be started in tribal areas of other States which have 
a sizeable tribal population concentration, by TRIFED in 
coordination with NSFDC and other State Federations! 
organisations for entrepreneurship development among 
tribals and their cooperatives. These programmes should 
be run free of cost and on regular basis. 

Under the Bye-laws TRIFED can grant nominal 
membership with an admission fee of Rs. 1000 to such 
persons / societies / institutions who are interested to do the 
business or store goods or arrange sales thereof. On a 
suggestion by the Committee that the tribals should be 
finance by TRIFED to build godowns and to own trucks 
for transportation, the Ministry gave good response and 
promised t!tat funds will be provided to those tribals who 
want to construct storage godowns and buy trucks. The 
Committee recommend that TRIFED should work out a 
scheme in this regard and apprise the Committee of the 
action taken within a period of three months. 

Exploring new uses for the farm and forest produce and 
improving their marketability through organised effort is 
one of the means to fetch better prices. This can 
be achieved through Research and Development and 
introduction of new practices in value addition to basic raw 

... materials. The Federation has stated that Research and 
Development Programmes are suffering for want of 
resources. The Committee strongly feel that this 
programme should not be neglected and desire that 
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provide additional funds to be 
Research and Developme!'~ 

Under the Price Support Scheme. the procurement and 
marketing of MFP is undertaken by TRIFED. The 
procurement is arranged through State level Federations 
which arc Cooperatiw organisations. having primary 
cooperativc!'. as their memoers. The Committee! have been 
informed that whereas in the non-nationalised items 
everyoody i.e. Pri\'ate Sector. Cooperatives, ctc. are 
allowed 10 operate, in the nationalised items. the State 
Go\'!. has jurisdiction and the procurement price is also 
fixed oy the State Go\'t. and TRIFED docs not have any 
'''y in the matter. As there have heen cases of distress sale 
in nationalised items of MFP, the question of remunerative 
prices assumes gre,llI:r importance. The Committee. 
then:fore, recommend that TRIFED should play a 
principal role in pursuading the concerned State GO"b. to 
fix n:munerativc prices so that the interest of the trioals 
arc safeguarded. 

A!'. !'.tated aoo\'e, the TRIFED generally makes 
pun:hw,es from the State level l'Ooperativcs of LAMPS 
under the Price Support Scheme. The role of TRIFED 
is, therefore, a supplementary role ,md direct purchases 
from the produn'r is not done unless in some cases. it is 
aosolutely nec\.'"ary. I nstances of ineffecti\'e functioning of 
LAMPS and ,'ther prilll .. ry l'lloper.lli\'es in this field have 
heen nllllc\.'d \\ itll th\.' result that the trioal people do not 
lind "I\~ 1I11tkt 1"'1' their pwduce and suffer losses. To a 
",uggeslilln th .. t TKU·ED ,hlluld open it ... hranche ... and do 
th\.' prm:UI'\.'lllclll dil'\.'l.'Ih, ther\.' w ....... positive reaction 
frlllll th\.' Man'lging Dlr\.'\.'tm, TRIFFD, who also promised 
th,1t they "ill 1ll""C ... uney ... in the next seuson. The 
ClIllllllittcc "ppr\.'\.'iat\.' the role III' TKIFED Out Icc I that 
their ill\llhemcllt ulldcr thc PKICE support Scheme 
,hllllid h\.' nlllr\.' dynamic ;1111.1 it should \.'n"urc th,lt the re,,1 
h\.'ndn r\.'rCllI .. tcs til the trilxll pe\)ple. They. thercfon:. 
re\.'oll1lll\.'nJ that TRIFED ... hould opcn its hranchcs in th~ 
trihal 'Ir\.'a' ,IIlJ arrang\.· direct pw\.'ur\.'m\.'nt wherc they 
find that th\.' LAMPS or primar~ l'\l\II'\.'r;l\i\~, ar~ not 
flllK'tiuning prop~rly. 
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It has been brought to the notice of the Committee that 
different norms are being followed by State Governments. 
regarding levy of royalty and Licence fee on MFP. 
The result is that the tribal farmers get low prices for their 
produce which is neither remunerative nor sufficient for 
their needs. Obviously this does not help in upliftment of 
the poor tribal people. The Committee have also noted 
that royalty on MFP constituted only a small percentage of 
the total revenue collection of the States but its levy causes 
immense hardship to the tribal people \)'hose welfare is the 
duty of the State. During evidence. the Secretary. Welfare 
informed the Committee that the Welfare Ministry has 
written to all the Chief Ministers of States not to levy 
royalty on,MFP. So far their efforts have not borne fruits. 
The Comnrittee desire that the issue of waiver of royalty 
should not he delayed any longer and that the State Govt. 
should he pursuaded to waive royalty and also the Licence 
Fee. as the case may he on MFP as this will result in 
remunerative prices to the tribals and also help in 
improving their economic conditions. 

The Committee have heen informed that the monitoring 
system for the working. of TRIFEJ) is two folds; one is 
done hy TRIFED and the othel IS done by Ministry 
of Welfare. But certain anomalies have been noticed such 
as inventory accumulations. lack of market strategies 
resulting in huge stocks of the commodities. loss of Rs. 
I. I .. cron~s in NOIDA land deal case. etc. If the 
monitoring system had been perfect enough and periodical 
review of the projects and performance of TRIFED had 
heen done by the Ministry of Welfare the losses would not 
have occurred. The Committee. therdore. recommend 
that the Ministry of Welfare should in future. be more 
vigilant in doing the monitoring and evaluation of the work 
and projects formulated or proposed to he formulated by 
TRIFED. 
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